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[Shri K. K. Basu]

States.  So, the old 1944 Act will ap

ply to them.  What is the  special 
reason for having  this  amending 

Bill?

Mr. Speaker: There are still a few 

Part B States, I think.

Start K. K. Basu: No. Only Jammu 

and  Kashmir  has  been  left  out. 
Jammu and Kashmir has not passed 
this resolution.  All the others, like 
Travancore-Cochin  and  Saurashtra 

and so on, will cease to exist after 

1st November.

Shri M. C. Shah: We had thought 

about this Bill even before the States 
Reorganisation Bill was passed.  Yet, 

because  it  would  take  time,  we 

thought we might have this passed. 
There is nothing wrong in this, be

cause we are only seeking to delete 
the words *Part B States’ and insert 
the words ‘the Government*  I do 
not think there is any difficulty about 
this matter.  If I might read out the 

different clauses, it will unnecessarily 
take the time of the House.

Mr. Speaker: I must put the motion 

and have it passed first.

The question is:

‘That the Bill further to amend 
the  PubUc  Debt  Act,  1944,  be 

taken into consideration.”.

The motion was adopted.

Clauses 1 to 15, the Enacting For--
mula, the Preamble and  the  Title 
were added to the Bill

Shri M. C. Shah: I beg to move:

*That the Bill be passed**.

Mr. Speaker: The question is:

"That the Bill be passed**.

The motion was adopted

INDIAN POST OFFICE 
MENT) BILL

(AMEND-

The Minister in the Ministry  of 

Commnnications (Shri Raj Bahadur) r 
I beg to move:

“That the Bill further to amend 
the Indian Post Office Act, 1898, 
be taken into consideration.”

As hon. Members might be awarê 
section 7 of the Indian Post Office Act 
provides  the  Central  Government 
powers to prescribe rates by notifica
tion in the official gazette for postage 
and other sums to be charged in res
pect of postal articles sent by inland 
post.  It has been provided also that 
such rates shall not exceed the rates 
set forth for the various classes of 
postal articles in the First Schedule. 
With  the  passage . of  thê Indian 
Coinage (Amendment) Act, 1955, these 
rates which have been given in the 
First Schedule will stand  automati
cally converted in terms of decimal 
coinage; and these will  come  into 
effect on 1st April 1957.  This  was 
notified by Notification No. SRO. 111̂ 
dated 11th May, 1956.

The result of the change, as is.well 
known, is that 16 annas or 64 pice or 

192 pies will be equal to 100 naye 
paise.  Equivalents of  the  present 
postal rates are not possible in some 
cases, in roimd figures.  For example, 
the equivalents in the case of postage 

dated nth May, 1956.

Existing rate

3 Pics 

6 Pies 

6 Pies

1 anna

2 anna

In tenns of Naya 
Paise

1-5625

3* 125

4-6875

6-25

12'50

Naturally, therefore, we have  got 
to do something about postage stamps
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well in time, so that, when the change 
comes, we may have postage stamps 
according to the decimal coinage  in 
circulation, or to be  introduced  for 
circulation on the appointed day.

According to section 14 (2) of the 
Indian Coinage Act, as  amended by 
the Indian Coinage (Amendment) Act 
1955, fractions of more than 0*5 naye 
paisa can be rounded off to the next 
higher naya paisa, and fractions up to 
0*5 naya paisa can be ignored.  But 
the roimding off is permissible only 
at the time of tender of the existing 
coins at one transaction.  So, we may 
not be able to take advantage of it in 
the case, of  postage  stamps.  This 
rounding off is also not possible in the 
case of rates expressed in rules, noti
fications or enactments; including the 
Indian Post Office Act.

naya paisa and the existing rates, in 
fixing round figures for the postage 
rates, it has become necessary to in
crease or lower the existing rates.

As will be seen, the provisions  of 
the present Bill can be split into three 
parts.  Firstly, there have been cer

tain increases.  Secondly, there have 
been certain reductions in the postage 
rates; and thirdly, there have  been 
certain  exact  equivalents.  The 
changes are only of a very slight deg
ree, if I may say so.  The new rates, 
in terms of decimal coinage have ex
ceeded, in certain cases, the  rates 
prescribed in the First Schedule, and, 
therefore, a legislation of the kind that 
has been introduced has become neces

sary.

Therefore, a new tariff  has been 
proposed in the Bill which I  have 
moved for consideration.  Keeping in 
view the principle that there should 
be an approximate equivalence bet
ween the proposed rates in terms of the

I may just refer in passing to the 
postage rates which have been  pro
posed to be increased, so that a clear 
idea of the increase may be obtained. 
The increases in the postage rates are 
as follows:

Per cent increase Increase interms of

Naya Paisa Pies

Letters not exceeding one tola 4 0*5 I CAppro- 
xima.ely)

Sin-le post-card 6-6 0*3125 i 0

Reply post-card 6-6 0625 1-2  „

Rc'-istered newspapers (smgle 
copy) up to 10 tolas 28 0-4375 I  „

R piŝ r̂d n'wspap r pack-ts 28 0*4375 I  „

ot 10 tolas)

increases will be as follows:

Apart from this, there is the ques
tion of  stationery.  So far as the 
Schedule in the Act is concerned, it 
gives rates only for the post-cards, 
but it does not indicate separately the 
rates for inland letter-cards or regis
tered envelopes.  But, consequent on 
the adoption of the decimal coinage, 
there will have to be undertaken some 
sort of modification or adjustment in 
the rates for these items too.  These

Per ccnt 
Increase

Increase in ̂erms 
of naye paise and
______̂es________

Inl̂ni letter- 
cards

Re-is raion 
en elope*

6-6  0 625 naye pates (i*2
pies approzima ely)

1*5  I 125  naye paise
(2 pies approximately)

C*The  increase is due to the 
fact that the basic postage  rate
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[Shri Raj Bahadur] 

has been increased by  0:5 

paisa»  and  the  stationery 
by 0:625 naya paisa)

naya
charges

Now, I come to the reductions, and

I shall indicate how the new coinage 
system will affect the postal rates and 
reduce them.

The reductions will be as follows:

Letters weîVin̂ mor? than i 
tola for every on; tola 

Book,  pattern  and  sample 
packets :—

(i) First 5 tolas 

(ii) for every additional 2i 
tolas

Per Cent decrease D cr̂ass in terms of 
Naya Paise Pies

0-25

0-25
0*125

i (appr'Tri- 
mately)

As  regards  registered  newspapers, 
posted singly, exceeding ten tolas but 
not exceeding 20 tolas: 4 per cent de- 

creas3, equal to *125 naye paise or the 
quarter of a pie; then exceeding 20 
tolas, for every 20 tolas, 4 per cent 

decrease, equal to *125 naye paise or 
quarter pie.

In regard to registered newspapers 
packets, for the first ten tolas 4 per 
cent decrease equal to -125 naye paise 
or quarter pie.

For some period, as is well known, 
both tjT>es of coins will be in circula

tion; so also the postage stamps.  The 
period may be about three years in 
the case of  coins  but  about  three 
months in the case of postage stamps. 
As I submitted earlier, we have got to 
provide for the change in good time so 
that the printing of postage  stamps 
and stationery could be undertaken. 
It is with that purpose in view that 
this Bill is being submitted  to  the 
House and I commend it to the House 
for acceptance.

Blr. Speaker: Motion moved:

•TThat the Bill further to amend 
the Indian Post Office Act, 1898, be 
taken into consideration.’*

Shrl T. B. Vittal Rao (Khammam): 
The Minister has taken the opportu
nity of increaing the  postage  rates 
while refixing the same  consequent 
upon the introduction of the decimal 
system.  Of course, he may say that 
the increase is very insignificant.  For

instance, there has been only a 4 per 
cent increase for 2-anna letters.  I do 
not know why he has chosen to make 
it 13 new pies.  It actually comes to 
12h new pies according to the conver
sion.  He could have made it 12. Simi
larly, in the case of postcard, while 
the price today is only l/21st of the 
present rupee, it is going to be l/20th 
of the naya rupee.  So this is a little 
more than what usually obtains.  It is 
not the equivalent but a little  moVe 
than the equivalent.

Of course, the Minister will argue 
that already the handling charges on 
postcards and letters are more than 
what actually are charged.  However, 
the fact remains that there has been 
some increase.  I was not able to catch 
the Minister properly when he men
tioned about inland letters.  Neither 
in the principal Act nor in the amend
ing Bill is there any reference to in
land letters.  He may please clarify 

this point.

There was a Committee  appointed 
to go into the question of fixation of 
postal rates for book packets and book 
registrations.  We expected that their 
report would be out.  I believe the re
port has since been submitted.  The 
Committee was appointed a year ago. 
During the general discussion on ttie 
General Budget, the Finance Minister 
assured us that a Conmiittee was go
ing into these matters.  When several 
Members objected to the increase in 
the registration fee and urged that at 
least book packets, which are meant
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for studies and other things, should not 
have their registration  charges  in
creased, he assured us that the Minis
try of Communications had appointed 
a Committee and when their  report 
was submitted  the  whole  question 
could be reviewed.  The decisions on 
the report could have been examined 
and (incorporated in this very Bill 
itself.

These are a few observations I wish 
to make on this Bill.

Pandit  S.  C.  Mishra  (Monghyr 
North-East): As my hon. friend has 
just now observed, we could not clear
ly understand what the hon. Minister 
meant when he gave some of the equi
valents of the postages.  But as we can 
see from the report, he proposes to 
convert the postcard into 5 naye paise 

card.  Proportionately the inland en- 
•velope will go up to 10 iiaye paise.

An Hon. Member: More than that

Pandit S. C. Mishra: This is what 

he proposes.  The next  thing  that 
comes into our dcdly use is the  en
velope.

Mr. Speaker, Sir, when the Govern
ment and the hon. Minister take ad
vantage of the ratio difference in two 
cases, I think it would  have  been 
quite well of them if they had given 
up something in the third instance so 
that the users and the country in gene
ral would not have been  adversely 
affected.  Of course if at each point 
Government think of always mopping 
up something from the pockets of the 
users, then that is  another  matter. 
But if that be not  the  intention, it 
would have been much better if the 
rate of the envelope had been put at 
12 pies instead of 13 new pies.

As we can see, these days when we 
send  a  rupee  to  the  i>ost  office, 
we  always  get  2  full  envelopes,
4  inland  envelopes  and  8  post
cards.  When we send  a rupee, we 
say that we do not want any change; 
so we get 2 full envelopes, 4 half en
velopes  and 8  postcards.  Now, 
according to this ratio, that will go to 
106 nay a paise.  That  means,  he is 

surcharging one anna for every rupee.

I think the postal department could 
have made a gesture to the poor peo
ple by leaving out something in one 

of these three classes.  He has said 
that there is a decrease in the rate in 
certain cases.  The  reductions  are 
there perhaps in certain cases, in the 

next fractions of a tola, not  in  the 
first case.  There is no reduction of 
postage rates or anything like that in 
the first case.  Only when there is an 
additional weight, he has shown that 
there will be some reduction.

In this way, he has not been quite 
fair to the public at large.  I will once 
more request him to see if he cannot 
make at least a gesture in the case of 
any of these three things: either the 
postcard or the inland envelope or the 
full envelope, the three things that are 
most in use.  I think the postal reve
nue on account of these three things 
must be very great  If this was done 
it would have  been  commensurate 
with the additions made in other cases 
Of course, the postage  rates  would 
have to be adjusted to the new coins; 
there is no doubt about  it  But I 
think the postal department would not 
have lost anjrthing if it had given a 
little reduction in one of these three 
classes.

Shri Raj Bahadur: I think the ob

jections that have been raised in res
pect of this Bill may be summarised 
as follows.  Firstly, objection  arises 
out of some sort of a vague suspicion 
that we have perhaps taken this op
portunity to increase  the  rates  of 
postage and minimise our losses on 
certain postal articles.  I may at once 
say that that was not the object in 
view.  The only object that we hai 
in view was to find out suitable and 
convenient equivalents in terms of the 
decimal coinage to the rates that ob
tain at present according to the pre
sent coinage system.  We  have, of 
course, tried to strike a balance so th*ti 
our losses do not increase.  As I have 
said, while in certain cases—I  need 
not repeat the figures once  again— 
there have been certain increases, in 
others there  have  been  decreâê 
Therefore, the two, broadly speakiâ
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[Shri Raj Bahadur] 

may offset each other.  At any rate, it 

can not be said  that  there  has been 
any attempt to increase the rates of 
postage on various articles. to mini
mise the loss.  Take, for example, the 
postcards.  The rate on  the  single 
postcard will, perhaps, yield an addi
tional revenue of about Rs. 20 lakhs. 

But, on the local postcard there might 
be a decrease of about Rs. 1 lakh in 
the revenue.  Our total losses on post
card traffic, as I have repeated many 
times on the floor of this House, exceed 
Rs. 1 crore—I think  about  Rs. 1:15 

lakhs.  The slight increase now in the 
price of the postcard will not  make 
up  the  deficit  or  loss  that  we 
are already sustaining in the case of 
the postcard traffic.

An Hon. Member: It will be re

duced.

Shrl Raj Bahadur: The reduction is 

incidental of the change and because 
of  the  fractions  involved  in  the 
change.  We  cannot  translate  the 
value of the existing coins exactly in 
terms of round figures in new coinage. 
But we have not gone  deliberately, 
out of our way to increase the postage 
to cut down the losses on certain arti
cles like the postcard.  The  same 

thing can be said of letters also.

About the Committee on book-post, 
I have said on another occasion that 
the Committee has recently furnished 
its report to Government after  two
extensions of two months each.  The
report is xmder examination  and, I 
think, we would not have been fair 
in talcing this particular opportunity 
to change the rates this way or that, 
because, in this Bill, we have only 
come to the House for giving us  the 
necessary powers for the introduction 
of the decimal postage rates to enable 
us to print the new postage stamps in 
terms of the new coinage  in  time.
That is the objective.  The report of 
the committee would be  considered 
dixly  in  its  own  time  and
whatever be the result, it would be 
submit i».*d to the House, if so required.

With these wt»rds, I can assure my 
iTitayiM tnat the only effort

on our part has been to adjust the 
postage rates according to the new 
system of coinage and I think they 

will support the BilL

Shri B. S. Murthy (Eluru): In view 
of the fact that the hon. Minister has 

been pleased to state that the over

all gain is nothing, may I know why 

exactly 9 pies could not be fixed for 
postcards and also the similar rate 
for the inland envelopes.

Shrl Raj Bahadur: As I have said, 
we have  tried to bring them  into 
roimd figures.  When doing so  we 

have taken great care to see that we 
do not add m our already existing 

losses. Nor will it be fair to the people 
that we should impose additional tax
ation on them by this bill  It is not 
any part of our intention to tax the 
people by any indirect method.

Mr. Speaker: The question is:

“That the Bill further to amend 
the Indian Post Office Act, 1898, 

be taken into consideration.”

The motion was adopted.

Clause 2̂ (Substitution of a new 
schedule etc,)

(  ̂)  : A # 

irf t :

I beg to move:

(i) Page 1, line 13—

for “13 naye paisc” substitute "12 
naye poise”

(ii) Page 1, line 18—

for “10 naye poise” substitute "9 
naye poise”
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wm   I   ̂  (̂ 51̂ )

iî 'U ^ TO ^ fw

 ̂ TK «HdI ̂  5(0

’̂iT «p9TH   ̂I

 ̂ TO ̂ftK ?SR  F̂T?TT Hr̂dr f I

if̂ m?r R̂TPTTsr  ̂)  ^

tntfiHk ’PTT ^

WcIRT  5R  JTR  ^

f̂t»TT I ̂  W  5TR ?ft ?TFT ̂

|l

 ̂sptw OTT ? ?iTo n ̂  ̂  

tit OT % ?9 5R^TW?rtT

3rt %_   ̂ TO %

 ̂ I ̂  % TO r̂ M

 ̂  «ini«i, ̂  ̂ o *rf, It ?ttt

¥tw %,  t» ̂  ̂̂ %5T TK
9 ?TTo ̂«Tfqr I  %

^ I  ?ft ̂TT ̂'rî   ? ?ITo ̂Ft

 ̂ % f̂TSRPfi <a{|̂Hi ̂ fdl

?ft ?9 f̂TKn; <aO<5*i TT ̂  ̂ rRf- 

=i ̂   v3TOT ̂   I

^ Ml̂«f> % 'mr ̂  »̂m3rT q^

5TRTT t I  # ̂TORTT g TK

r̂rif eft «TOT qlHnfli ̂ t̂ I

#8ftT[ft̂4  >ft srnrprr f% ̂

(srrtt)  I

f̂tr \ o ̂ %f̂ îq

“̂̂tf ̂7̂  T̂?iT 5T̂ ̂ I ̂ T̂Prar

 ̂ft* 3R̂ (̂qiflO) FrtFcvr̂ ̂  vt*RT 

WTK  ̂fPT  T̂O f eft ftnrw

 ̂ *pt   ̂̂  ft WTT
wtftr

«r̂f grr ̂  1 mRnftv îft '̂ft ̂ 3i|[

SRHFiT ftr ^  «Frt ̂  ^

VPT̂ ftar  ̂ «ftr i

%ft>«T  ̂W ̂  HM't % f̂RT <3<<K *1̂

f I 3R- F̂T̂ qt̂  ̂ urt % «ft?r VRKT 

ÎT̂tTT ̂  fteTT ̂ rft

l̂f̂ 4,   ̂̂  ?ftT ̂ TOT ̂ RTTOf

5̂TT l̂Rj4  I

 ̂ weTPTT ft»  qr

«raWiI ^

 ̂ »TOT ̂    ̂ Vt

 ̂W ̂rtr ̂5*TR ̂ T̂T  I

fTPT  ̂fTPT  ̂ q̂» TO  ̂  ̂ 

«f*T?ft f̂tr qy#qi>tf̂ n̂q̂ # ŝrfNhr 

(̂ ŝm)  <4»al eft  ̂ % qfsRTV ^

 ̂  t ft» ^

PWPT ̂  ̂ <«M< ̂   T̂OT ̂

STT̂ I Vfffti ̂  l̂ WR̂ t 1?̂ firaH 

 ̂  ft» r̂c+TT q?t fsrcRT  ̂ % 

 ̂ ̂  ̂ TOT %“ T̂ t»

^  eft ̂ #rr ̂  fi» ̂  ̂   ^

 ̂ n̂3>R î?rr ̂  ̂

^  f* I  elTf % «TMR ̂  ̂  "̂t̂

% ̂ PT  3TT̂ ̂ft̂ 'JiHdl q̂ 5®FTFf 

fl’TT I W  H ̂  q>#qT ft> ̂TTT ̂  

 ̂ ? ̂ftf ?ftT 3ft ̂ ?TTf̂ qJR  ̂̂  

3T̂ ̂  3[pt ̂nft» ̂T *F5rtfe q?t ̂ wr ̂  

<itT ?T  % qr̂ % ̂»TOT q  ̂ 1

Mr. Speaker: Amendments moved:

(i) Page 1, line 13—

for ‘*13 naye paise** substitute “13 
naye poise**.

(ii) Page 1, line 18-

for “10 neye poise” substitute “9 
naye paise**.
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TT3T #

 ̂ ̂   Tte  ̂   ̂  ̂^

 ̂ fc  ̂ ^

vrf 5. ̂    ̂  I

w  ̂  ̂  ̂  ^ t» ^

 ̂ ?TOT  5̂1̂ ?TPT  ^

q  ̂ ̂  VC  ^  ̂   ̂  ̂  ^ 

 ̂  ̂ ŜRT̂t  ^

r̂te ^

?T5T̂   ̂ % f̂ETR ̂  ̂

I  ̂  ̂  ̂   ^ ^

R̂J?TT I ?T»R   ̂  ?TT̂ ^TW# ?

*fte  <̂l<»i ?TT̂   ̂«»'•«< ̂  ^

 ̂ *fte »̂rt ? %

TJTf  ̂  ̂  ̂  %

 ̂ %’̂tt: fr: Tte ̂ nrt'R 5fTwr ̂

%î   ̂  ̂  ̂  I f̂T̂rsiT

fsTĉ  ̂̂ TR) ̂'STRTT t   ̂ ̂  

ŝt  'TT̂ ̂  t  ̂ ^

 ̂̂ WTT ̂t*T ̂  ̂F̂TR̂TT ̂ I

 ̂̂  letter [tt]  ^

^  ̂ W ?5n̂ ̂   I
 ̂n
5? ?T

 ̂ (  ̂ ̂   % 

37K WSt ̂  ̂  I,
5fĴ ̂  ̂ TPT ̂    ̂  ̂   t I

 ̂  ?frT ̂   t f̂ ̂

;̂t ̂ % ô  WTT % t,

^TR?T^̂ ?r 

% 3?TT ?  V.C;   ̂ T| t I

qte^qTTO^?if̂ «n  ̂? ̂ rds 

sc«? !̂W I, ? 5̂ft? U ̂   ^

ÎF jf̂  ̂r   ̂w I ̂  ̂  ̂‘T

f ftf3>  fpT  W  ̂ hpTT ̂   T̂

 ̂I ̂ ̂*TT̂ ft»̂K Tfnf ̂ftK V5î ̂srrf 
^T^tm    ̂  ̂  f,

»T̂ «|[̂  ̂ T̂RPT  ̂^ -̂Hl̂

 ̂̂  qte mf
*Ft ̂    ̂ ̂  t I ̂  rTT̂ ̂ f̂ RHT

 ̂qte   ̂fft̂ % ̂9RT ̂ 
 ̂ ̂  ̂»̂rRT I I ̂  ̂

 ̂  ̂ *ft̂ ^ $̂l4>+

21̂  ̂letters (qr?ff) ^
letter cards  (q̂ ̂ )

 ̂ft ̂  I

qf̂ 3FPT xm ??nhr (’TfirR): 
qte  f5RT?f % ̂

 ̂̂  ̂  ̂  ̂  ̂STPT̂lT ?

«f̂ TT3T Ĥ’RT : ^  ^

 ̂̂»TT wff¥  qte  TT ̂ mxr
qTl ̂  ̂   I ^

% diM <.   ̂TT̂   ̂I

Sardar Hakam Singh (Kapurthala- 

Bhatinda): It is not a question of mas& 
production; but mass distribution has 

to take place.

«ft TT3T if̂  :  ^ ̂r ̂
qte   ̂̂nr qrf % ̂
Nxqiqi  ^ «i«Kii»i ̂ 1% ̂ I ̂  f̂nr ̂ ̂

qrar =5rnĵ ̂ ̂  ̂ft  ^
 ̂ ̂ ̂    ̂ «̂t*H T̂

^ ̂  ̂ I ̂  % %5?r

 ̂?TRft t J ̂  ̂Tq"   ̂ ^
’TT ̂rr# ̂  ̂  T| f, f̂5T ̂  

d*wflH  ̂̂  5 I

A qf̂FRW ̂3̂  IT qfr̂ % 3ft

f I itwm w %  ̂  ̂̂  PJ

*TT, vfhpiT   ̂ F̂TT
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%  t,  ̂ ^

5pr istmi 5̂ M   ^  I '
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«ft#3r ̂  ̂  5  ̂ 11 

<R, ̂   *P?T, f*nrr

 ̂ ftr   ̂  (SI5RIW)

(TTIWH) ?FIT ? I  t

fti  f>T 'STT  13W *S

 ̂ <n: wsmr ̂   *rlT ̂  tc 

 ̂ ^  I

«ITPT #*  1̂

5$m5̂  ̂̂  ̂ rm ̂  ̂  i

=511̂ «TT  ?PR ffT   ̂  ^

fOTTVt ̂    ̂  ?ft ̂  ?i1t

I
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Mr.  Speaker:  Need  I  put  the

amendments to vote?

Mulla AbduHabliai:  I may be al
lowed to withdraw my amendments.

Thrr amendments were, by Icnve, 
withdrawn.
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Mr. Speaker: The question is:

“That clause 2 stand part  of 

the Bill.”

The motion was adopted.

Clause 2 tvas added l:o the Bill.

Clause 1, the  Enacting  FormuUr 

And the Title were added to the Bill.

Shri Raj Bahadur: I beg to movei 

“That the Bill be passed”.

Mr. Speaker: The question is:

“That the Bill be passed.”

The motion was adopted.

all INDIA KHADI AND VILLAGK 
INDUSTRIES COMMISSION 

BILL

The Minister  of  Production  (Shri 
K. C. Reddy): I beg to move*;

“That the Bill to  provide for 
the establishment of a  Conunis- 
sion for the development of khadi 
and village  Industries and for 
matters connected  therewith, be 
taken into consideration.”

I need not take much time of the 
House to explain the justification for 
introducing this  Bill at the present 
state.  The importance of Khadi and 
Village  Industries in  our national 
economy has been well recognised by 
all those who have given thought to 
this problem. It was Mahatma Gandhi, 
since 1921 or even  from an earlier 
period, who focussed the attention of 
the nation on the vital importance of 
Khadi and Village  Industries,  and 
ever since that time, during all these 
three decades and more we have been 
trying to galvanize  this sector of 
activity in our development program
mes.  It was more or less non-official 
effort before we secured Independ
ence in  1947.  Several  non-official 
organisations,  mainly  brought  into 
being by Mahatma  Gandhi’s efforts, 
were engaged in this field, and they

•Moved with  the recommendation of  the President




